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NOTES OF THE REGISTRY ‘ ORDERS OF THE TRIBUNAL
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Order dated 04.08.04

Shri Jayakrushna Das, presently v working as Ilead

y d‘v" © Clerk-cum-Accountant, All India Radio, Pudi  since
01.0

OCI

01, has been repeatedly submitting representation:”

o
;i_

to the concerncd authori

b“» (otl, & = : health ground. He has

as submitted that he is suffering from {

sceking fransfer to Cuttack on

Neumlogical roblems And under {reatment at S.CB. i

J&'W’y Medical u)llcvc & Hospital, Cutlack, on a regular basis. i

. i ‘
,f\dgtm = U) The treatment required for managin 1g his ailment is no ‘

avarlable ai Puri and therefore, he has been frequently
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to ack at eyéry week end.
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2. The Respondents have not disputed the health ‘
|

problem of the applicant. The position taken by them is
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that the applicant during his service period has spent

en tuz:bpf:vvﬁc. at Ct.ttd«.k wept 8 months during the vear

» 1985-86 when he was sent to Jeypore and it is now from

August 2001  he has been shified (o Puni in pubhc ‘
intcrest to accommodate another employee who has spent
long years outside Cuttack.

3. I have heard both the parties in extensc and have ™ ;
also perused the records placed before me by both sides ‘
in support of their contention.

4. In this case. which involves question of transfer
of an cmployce, normally the Tribunal should not
nterfere. However, it appears that the applicant is a
chronic paticnt involving Neurological problem. This is

<

not a disputcd fact. Thc amother aspect is that the
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applicant is going to retire on 30.04.05. He has already

done 3 years service away from Cuttack and is pr esently
at Puri. There is, thercfore, cnough reason for the

Respondents to show special consideration mace—oy the
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applicant for rc
him to close his career from the place from where he
started his career from All India Radio. There should be
no objection on the parl ol anyone io allow such a
pleasure to a serving employee who hes no doubths

transfer liability all over the Staie.

Having regard to the extraordinary

h

circumstances associated with the case of this applicant, I
hereby direct the Respondents to consider the
: £ 47 .-J' g 1 . P .
representation, if any, submitted by the applicant seeking
transfer back to Cuttack at the earliest possible and
immediately upon a vacancy arising in the Grade of Head
Clerk or equivalent post in Cuttack. The applicant is also

hereby directed to submit a representation afresh fo the
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Respondents expressing his difficuities an

transfer back to Cuttack .

above direction. No costs.
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